
~.rrAlSTBA 20, 1101 (SAKA) Re. Qft. of Pr£vilcJge 

A~T TO BILLS 

'SECRETARY! Sir. I lay on the 
,... following twenty-six Bills 
....-rI b!v the Houses of I PaTliament 
durIDI the "last session and assented 
'ID slnee a report was last made to the 
Boule on "12 MarCh, 1980:-

"1. The Appropri&tion (Railways) 
Vote on Account Bill, 1980. 

"2. The Appropriation (Railways) 
NO.2 Bill, 1980. 

..3. The appropriation (Vote on 
Account) Bill, 1980. 

'4:. The Appropriation (No.. 2') 
BiU, 1980. 

";5. The Finance 13111, 1980. 
tao The Union Duties of Excise 

(Electricity) Distribution Bill, 
1980. 

7. The Assam Appropriation (Vdte 
on Accourtt) Bill, 1980. 

':I. The As~am Appropriation Bin, 
1980. 

-So The Madhya Pradesh Appro-
priation (Vote on Account) 
Bill, 1980. 

'10. The Madhya Pradesh Appro-
priation Bill, 1980. 

"11. The Orissa Appropriation (Vote 
on Account) Bill, 1980. 

"12. The\ Orissa Appropriation Bill, 
1980. 

"13. The Bihar Appropriation (Vote 
on Account) Bill, 1980. 

"14. The Bihar Appropriation Bill, 
1980. 

n. The Gu;arat Appropriation 
(Vote on A-ccount) Bill, 1980. 

~ •. ~ Gujarat Appropriation 
BiU, 1980. 

"11. The Maharalhtra Appropria-
tion (Vote on Account) Bill, 
1980. 

~~ The Ma.haI~$J1~ra Appro'priation 
Bm, 1980. 

19. Tbe Plmjab Appropriation (VoW 
on Account) BiD., 1980. 

20. The Punjab Appropriation BiU. 
1980. 

21. The Rajasthan Appropriation 
(Vote on Account) Bill, 1980. 

2a. The Rajasthan A,ppropriatiog 
Bill, 1980 . 

23. The Tamil Nadu Appropria-
tion (Vote on Account) Bill. 
1980. 

24. The Tamil Nadu Appropria-
tion Bill, 1980. 

25. The Uttar Pradesh Appropria.-
tion (Vote On Account) Bill, 
1980 . 

26. The Uttar Pradesh Appropria.-
tiOn Bill, 1980. 

2. Sir, I also lay on the Table 
copies, duly authenticated by the Sec-
retary-General of RajYa Sabha of the 
following two Bills, passed by the 
Houses of Parliament and assented to 
since a report was last made to the 
House on 12 March, 1980:-

1. The Constitution (Forty-ftfth 
Amendment) Bill, 1980. 

2. The Requisitioning and Ac-
quisition of im~ovable Pro-
perty (Amendment) Bill, 1980. 

12.12 hrs. 

RE. QUESTION OF PRIVILEGE 

SHRI EDUARDO FALElRO (Mor-
mugao): During the last session I had 
liven notice of privilege motion. This 
is pending for more than two months or 
so. Will you kindly let us knew what 
has happened to it? ' 

MR. sPEAKER: It is under conside-
raUon. We will let 1'ou know. 

SHIll' EDUARDO FALEIRO: Wben 
will you let US know? 
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SHRI JYOTIaMOY BOSU: (Dia-
JDond Harbour) : I ,ave a motion 
alainlt Shri Eduardo Faleiro tor goinl 
to the press about his privilege motion 
which wa, not admitted. What has 
happened to that? 

MR. SPEAJCER: Now Call Attention 
Motion. Shri Harikesh Bahadur. 

.n ~~ .. rq ~a (q'MT.,-) : 
!II'I1I'ef ~, ~ ~ 222 m 223 .. 

~~ ;rrmr mr t flti 1ff-.;r'hf ~9''t\' ~ 

ftr(~yt~~itr~t~~ .. 
i\'m t, ~ ~Ifi ~ m, t ""T~'U 
it 3 mt'w it (fR;t ~ it $fTlff pr 
• , Rri ~t.t Ifilf' flfi : 

"Parliament has become irrelevant 
and it is becoming .... " 

M4R. SPEAKER: It is under conside-
ration. (Int...orruptions). Nothing more. 

JSfto ~ .... fti~ '(11m : '" i!IT;pf'f 'i!fT~ 
• flfi '(~ Uii!l it Iflff Iwr t ? 

q: ~ ~ q'~'fifT 'l\T 'Sll'l ~ I 

MR. SPEAKER: I have asked for ex-
planati1m. It is under consideration 
please. 

~ ,~1~ .... fti, ~ : ~ qcr ti~ 
nr~ t, ~ tifT ~~ 2 ~~m~T ~I 

MR. sPEAKER: Nothing should be 
recordet' without my permission. 

(Interruptions) ...... 

MR. SPEAK~: Now Call Atten-
tiOn Motion. Shri Harikesh Bahadur. 

(Interruptions) 

MR. SPEAKER: Over ruled. Noth-
Ing doing. I have done it. 

(Interruptions) 

MR. SPEAKER: Why do you not 
listen? No. 

(Interruption.) 

•• Not recorded. 

~. SPEAKER: Why do yoU: ...... 
sue when I have not allOWed If? ... 
not al1owed. 

SHRI BHAGWAT JHA AZAD 
(Bhagalpur) : It applies to aU of us. 
When Parliament is irrelevant" wIlF 
should we sit here? You must replF 
to the question. What has happeMd 
to that? 

MR. SPEAKER: This is what it IL 

SHRI BHAGWA1' JHA AZAD: AB 
of Us are sitting here. We are :DOl 
irrelevant . 

MR. SPEAK~R: The hon. Mem-
bers of the House should realise tbe 
responsibility also. They should co-
opera te also. 

SHRI BHAGWAT JHA AZAD: Tbat 
is why I am asking You-If We me 
irrelevant, what is the responsibilib?' 
There is nO responsibility for us.. We 
want to know what happened to that 
which he stated that Shri ChanDa 
Singh said. (Interruptions) 

MR. SPEAKER: It is under consi-
deration. 

SHRI BHAGWAT JHA AZAD: That: 
is all right. For how long? (Intenup-
tions) 

MR. sPEAKER: It takes time. 

SHRr BHAGWAT JHA AZAD: Be 
cannot be allowed two months. 

MR. sPEAKER: It is not tha.t mud&-

SHRI BHAGWAT JHA AZAD: Ycu 
must tell us what is the reasonab1er 
time? 

MR. SPEAK$: I will take ~ 
time. I cannot tell off hand. 
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"SHRI BHAGWAT JHA AZAD: 
"What is the reasonable time for 
that? There should be a limit for 
.!hat. 

Ma SPEAKEll: Very shortly I 
-will do. Very shortly ...... . 

SHRI BHAGWAT .JHA AZAD: 
Will we wait tor . two mOllths for 
ftat? 

J6.R. sPEAKER: It wIll be done 
¥ery shortly. (Interruption.) 1 am 
eeized of the situation. I have to 
~e facts into consideration and 
then give some decision. Let the 
'facts come to me. Then I will de-
dele. Everything will be done ac-
.eording to rules. 

"Now Calling Attention Motion. 

... , ~'{m 1PW f~ ~em : 
~(lr ~) ~ ttf~ f.fi ~ ~ ? 

SHRI JYOTIRMOY BOSU: What 
.. bout discussion on the drought 
-eondition prevailing in the country? 
'There will be calling attention. 

MR. SPEAKER: We will be dis-
.cussing it. Do not worry. We will 
be discussing drought, do not worry. 

Mr. Harikesh Bahadur. 

(Interruptions) 

MR. SPEAKER: I am not allowing 
-you any more. Nothing should go on 
record without my permission. 

(Interruptions) 

MR. SPEAKER: 
Attention Motion. 
Bahadur. 

Now 
Mr. 

(~nterruption8) 

Calling 
Harikesh 

MR. SPEAKER: We should be 
more co-operative. This will not 
take us anywhere. Please sit down. 
Please take seats. We must co-ope-
Tate. We have to attend to the 
business. The han. Member are 
talking and having verbal exchan.es. 
It is not good. 

·N ot recorded. 

1J.1I1an. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCB 

REPORTED BURNING or SOMI HAl\IJANS 
IN ALMORA DLSTRICT OF U.P. 

SHRI HARIKESH BAHADUR 
(Gorakhpur): I call the attention ot 
the Minister ot Home Aftairs to the 
following matter ot urgent public im-
portance and I request that he may 
make a statement thereon: 

'Reported burning of some Hari-
jaIlS in village Katalta, in Almora 
District ot uttar Pradesh on 
9 May, 1980.' 

11.16 hrs. 

[MR. DEPUTY-SPEAKER in the Chair1 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
Sir, The Government deplore the 
ghastly incident which occurred on 
the 9th M~y, 1980 in Kafalta village 
of Almora District, Uttar Pradesb in 
which 14 Harijans were killed. 

According to the report received 
from the Government at Uttar Pra-
desh, the incident took place on the 
evening of 9th May, 1980, When a 
Harijan barat consisting of about 40 
persons from village Biralgaon, ap-
proaching village Kafalta, en route to 
village Pipna, were asked by upper 
caste villagers to take the bridegroom 
on foot through the village. On this, 
alteration ensured between the barat 
party and the people of this predomi-
nantly "upper caste" village. Harijans 
ran for shelter and some found refuse 
in the house of one Shri Nar Ram, a 
local Harijan. This house was set on 
tire by "upper caste" villaeers. Some 
succumed to burn injuries on the 
spot. Some others who ran in differ-
ent directions were chued and beaten 
to death by lathi blOWS, stone blows 


